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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH t

■ '■ str-’-V .*.

'1N6/0;A;^50/5,06/2020
Present: HCN'BLE^SMT; ^ANJUXA DAS; MEMBER (J)

Date of order: 23:12,2020 1
■t

iP.-’Vizialaxmi @ Puila Prasahthi, wife of P.
. .Durga Prasad. Rao.: aged.,about 55 years, 

residing at C/o Gupteswar Nath of'Railway 
iQuarter* -No. 1/7 AK Unit 
Settlement,
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22, ./New
PaschlmKharagpur,.

■'/ Me'dinipore; Pin 721301, West Bengal.

...Applicant
i-Versus-

Upionr of India, through the General 
^Ma’nageri South Eastern/Railway; Garden

'•.RedGh;Tk6ikata 700043.• • '»*.• * • • •

.• C2/ 'The-fSenidry Sivisiphdl Persbnnel Oddicer,. 
'i SdatH Eastern Railway, Kharagpur, District r- 
• Paschim Medinipore, Pin - 72)301.

1.
4, •

„ ’4 ...Respondents

h- ^ •
.. • FonflteiApplicant :Sri A. Chakraborty &.P. Mandal 

For tbetResppndenfs. •: Sn*.R-.k. Sarma, Railway SC
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O R PER (ORAU :i

MANJUIA DAS. MEMBER (A):>
i

/ lieing aggrieved for non-settlement of family 

pension on account of death of husband, the 

applicant' approached before this Tribunal under 

settion T9 of the Administrative Tribunals Act 1985 with 

the following reliefs':
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"An order. dO'issue directing the respondents 
to grant family, pension in favour of the 
applicant and also to pay arrears of family 
pension."

*

t .. ' *

j. ■ 2/ '- “ ^Heard'-Sri 'A.‘GhOkraborty, learned counsel for 

thb;-applicant and Sri'R.K. Sharma, learned Railway 

Standing Counsel for the respondents.
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i'lt syas submitted by Sri A. Chakrdborty, learned
f ".I .

counsel for the applicant, that before approaching
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this Tribunal, the applicant did make representation
i
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(;dated-. V'6.09.2019 i.e. more than one year back,
v '

however', that has not yet been attended to or settled
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the family pension for which, the' applicant is.-suffenng
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defacing hardship. J:an
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4. Oh 'the other , hand, Sft R.K. Sharma, learned

F
Railwa.^v Standing. Counsel appearing ‘ for the

-J-iY:.. v ©
that he wantsto "'-bbtaih 

-ifhSffiGtions from the Railway department.
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As the matter relafes to family pension Which is5.

ii

fpending ' for more than. one year before the

i-■ ••"■-v^..^^^^nf.-du1horities, i deem if" fit and proper to-
P: ^■W

difedf’Afe.-respondent authorities more particularly. ?

, ,3, .I' •r*-.
r,- ’ respondent No. 2 i.e. the'Senior Divisional Personnel-W: i

Officer,iSouth Eastern R.ailway^K-haragpur to settle the 

:-'3;;;:d^pdt^earliest, being, the matter of family pension.
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within a period of two months from the date of

receipt of a copy of this order. Accordingly, without
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. going^ihtb the merit of the case.- as well as without 

expressihg;any^dpinion, l direct the respondent No. 2 

- ^o*qdhsiderthe case of the applicant by taking into 

note of grievances as narrated in the representation

!’

)
dated 1^.09.2019 made-by the applicant and dispose

of it by passing a reasoned and speaking order within

a'period, of- two months from the date of receipt a 
-*r‘ • .

-;-copy of’tHfs'ord^r;

!
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if is" made clear that whatever decision so ]
;arrived by the respondent No. 2 shall be
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: "i ^cbfriffidhteqted-jo the applicant forthwith.tpiyv •Jf: Liberty is, however, granted to the applicant 

to approach before this Tribunal if his grievances are 

not redressed by the respondent authority within the 

stipuldted.period.
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With the above directions O.A. stands8.

' disp'osed bt.;No.order as to.cbsts. !

(MANJULA DAS) 
MEMBER (J)
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